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Dated: 29.11.2001

Aapplicant by Shri R.S.Sawant.

Meard on admission.

The applicant has not preferred an
apbeal, while appeal does lie against the order
of punishment. The grievance of the applicant is
that he was not aware about the Appéllate
éuthority and the resﬁondents failed to infofm
the applicant inspite of reminders. Ultimately.
when the  period of appeal expired, tﬁe
respondents informed the applicant about the
Appellate Authority. |

This being the fact, the applicant had
not so far preferred an appeal to the Appellate
Authority. The applicant is free to agitate the
said punishment order before the Appellate
Authorit?- The Appellate Authority to consider
the appéal 80 preferred by the applicant in
accordance with law. The 0A stands disposed of
accordingly.
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